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Compliance Report of Hon’ble NGT order dated 09.08.2023 in the matter of Sunil 

gupta &Anr. V/s Gurugram Metropolitian Devlopment Authoruty & Anr. OA No. 

489/2023 

1. Background:- 

 

Grievance in this application is that unauthorized and illegal disposal of 

untreated waste water generated by ATS Triumph, Sector 104, Gurugram, 

Haryana, 122006. The ATS Triumph has established the waste water treatment 

plant but not running it. Hence waste water generated by the society is not 

properly treated and through tankers it is thrown on the open land and into water 

bodies in the vicinity in violation of the Water (Prevention and Control of 

Pollution) Act, 1974. The unauthorized disposal of untreated waste water is not 

only affecting quality of the air and underground water in the vicinity but also 

cause potential health hazards to the residents, including the risk of waterborne 

diseases besides contamination of the surrounding agricultural land and 

degrading the entire ecosystem of the area. 

Hon'ble National Green Tribunal vide order dated 09.08.2023 has directed as follows:-  

…. In view of above, let a joint Committee of Haryana State PCB, and District 

Magistrate, Gurugram ascertain facts and furnish a factual and action taken report in 

the matter. The State PCB will be the nodal agency for compliance. The Committee may 

visit the site  and file its report within six weeks  by e-mail at judicialngt@gov.in 

preferably in the form of searchable PDF/OCR Support PDF and not in the form of 

Image PDF 

 

2. Compliance of Hon'ble National Green Tribunal directions:- 

 

In compliance of Hon’ble NGT directions issued vide order dated 09.08.2023, a committee 

of following officers was constituted to ascertain facts and furnish a factual action taken 

report:- 

Sr. No.  Name of Officer & Designation  Nominee 

1.  Sh. Hitesh Kumar Meena, IAS, Additional 

Deputy Commissioner, Gurugram 

Deputy Commissioner, 

Gurugram 

2.  Sh. Vikas Grewal, Scientist ‘B’ Gurugram 

Region (N)  

HSPCB 

 

Observations:- 

A joint committee comprising of  Sh. Hitesh Kumar Meena, IAS, Additional 
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

 Website – www.hspcb.gov.in  E-Mail  - hspcb.pkl@sifymail.com     

      Telephone No. – 0172-2577870-73______________________
                   

To
             M/s :  M/s GREATVALUE HPL INFRATECH PVT. LTD.

                       SECTOR-104, VILLAGE- DHANWAPUR, GURGAON

                       GURGAON

                       122002

 
Sub. : 	Issue of Consent to Establish from pollution angle . 
 

              Please refer to your Consent to Establish application received in this office on the subject noted

above.Under the Authority of the Haryana State Pollution Control Board vide its agenda Item No. 47.8

dated 28.04.83 sanction to the issue of “Consent to Establish” with respect to pollution control of Water

and Air is hereby accorded to the unit  M/s GREATVALUE HPL INFRATECH PVT. LTD., for

manufacturing of /Establishment of Goup Housing Project. with the following terms and conditions:-

 

No. HSPCB/Consent/ :  2821213GUNOCTE177848 Dated:31/10/2013

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be 523 KL/Day i.e
NilKL/Day for Trade Effluent, 127 KL/Day for Cooling, 396 KL/Day for Domestic and
the same should not exceed .

2. The above “Consent to Establish” is valid for two years from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit starts its
trial production whichever is earlier.  The unit will have to set up the plant and obtain
consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent should
conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air Pollution
before commissioning the plant.  The emitted pollutants will meet the emission and other
standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention & Control
of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention & Control of
Pollution) Act,1981 as amended to-date-even before starting trial production

6. The above  Consent to Establish is further subject to the conditions that the unit complies
with all the laws/rules/decisions and competent directions of the Board/Government and its
functionaries in all respects before commissioning of the operation and during its actual
working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if the
scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent connection
to the unit will be given after verifying the consent granted by the Board, both under Water
Act and Air Act.

9. Unit will construct the proper septic tank as per Bureau of Indian Standards.

10. Unit will raise the stack height of DG Set/Boiler as per Board’s norms.
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11. Unit will maintain proper logbook of Water meter/sub meter before/after commissioning.

12. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or controlled
area under Town and Country Planning laws CLU or Municipal laws has to be obtained
from the competent Authority in law permitting this deviation and be submitted  in original
with the request for consent to operate.

13. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

14. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

15. That of the unit is discharging its sewage or trade effluent into the public sewer meant to
receive trade effluent from industries etc. then the permission of the Competent Authority
owing and operating such public sewer giving permission letter to his unit shall be
submitted at time of consent to operate.

16. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body against
the unit’s pollution; the Consent to Establish so granted shall be revoked.

17. That all the financial dues required under the rules and policies of the Board
have been deposited in full by the unit for this Consent to Establish.

18. In case of change of name from previous  Consent to Establish granted, fresh  Consent to
Establish fee shall be levied.

19. Green belt of adequate width shall be provided by the unit before commissioning.

20. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

21. Industry should adopt water conservation measures to ensure minimum consumption of
water in their Process.  Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

22. This Consent to Establish would be invalid if it is established in the non-conforming area.

23. That the unit will take all other clearances from concerned agencies, whenever required.

24. That the unit will obtain consent under Water & Air Acts & authorization under HWTM
Rules from the Board before coming into production.

25. That the unit will not change its process without the prior permission of the Board.

26. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali Area.

27. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to dispose
off the same except for pit in their own premises or with the authorized disposal authority.

28. That the unit will submit an affidavit that it will comply with all the specific and general
conditions as imposed in the above Consent to Establish within 30 days failing which
Consent to Establish will be revoked.

29. That unit will obtain EIA from MoEF, if required at any stage.

 Specific Conditions

Other Conditions :
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Senior Environmental Engineer II, HQ 

For and on be'half of chairman

Haryana State Pollution Control Board

   

 1.	The unit will take trial consent to operate before the occupation of the project.
2.	The unit will install STP alongwith the main project.
3.	The unit will install the project only on the land for which Town and Country Planning
Department has given licenece.
4.	The unit will comply all the terms and conditions of the Environmental Clearance granted by
the SEIAA, Haryana.
5.	Unit will obtain prior NOC/Permission from central Ground Water Authority in case under
ground water resource is used.
6.	The unit will achieve Zero effluent Discharge as proposed by unit.
7.	The NOC is valid only for such land within this project which is under ownership of project
proponent and for which report regarding Aravali area has been issued by DC, Gurgaon.
8.	The unit will install adequate acoustic enclosures/chambers on their DG SETS with proper
stack height as per prescribed norms to meet the prescribed standards under EP Rules, 1986.
9.	The unit will install the adequate sewage treatment plant to meet the standards prescribed
under EP Rules 1986.
10.	The NOC will become invalid in case the project is found violating the provisions of
notification no. S.O.191(E) dt. 27.01.2010 issued by MoEF Government of India regarding Eco-
sensitive Zone of Sultanpur National park.
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HARYANA STATE POLLUTION CONTROL
BOARD

Gurgoan North Vikas Sada, 1st Floor,
Near DC Court, Gurgaon Ph.0124-2332775

 E-mail: hspcb.pkl@sify.com
                                                                                    

 
 To.
                M/s :GREATVALUE HPL INFRATECH PVT LTD
                SECTOR 104 VILLAGE DHANWAPUR GURGAON

                                                                                    
Subject: Grant of consent to operate to M/s GREATVALUE HPL INFRATECH PVT LTD.
              Please refer to your application no. 6797651 received on dated 2019-07-22 in regional
office Gurgaon North.With reference to your above application for consent to operate,M/s
GREATVALUE HPL INFRATECH PVT LTD is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 329962319GUNOCTO6797651 Dated:28/08/2019

Consent Under  BOTH

Period of consent  28/08/2019 - 30/09/2021

Industry Type  Building and construction project having waste water generation more than
100 KLD

Category  RED

Investment(In Lakh)  32200.0

Total Land Area(Sq.
meter)

 57032.35

Total Builtup Area(Sq.
meter)

 120388.7

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  346.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  reuse/recycle

2.	Trade

Domestic Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. ATTACHED WITH
DG SETS

4.5 METER

Emission parameters
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Regional Officer,  Gurgaon North

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  

1. NA

Product Details

1.  NA (Res ident ia l
projec t )

 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 2.2 KL/day

Raw Material Details

N A  ( R e s i d e n t i a l
p r o j e c t )

 Metric Tonnes/Day
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10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. Unit shall comply the guidelines on Environment Management of Construction &
Demolition Waste in March, 2017 issued by CPCB. 2. The unit shall comply all the directions
issued time to time by SPCB, CPCB, MOEF and other State / Central Government Agencies.
3. That in case any additional charges / fees / penalty etc.are found payable towards this CTO
as per audit then the same shall be paid by the unit without any objection immediately as and
when demanded by this office. 4. If at any stage found that unit was involved in any past
violation regarding Environment Laws / Rules / Acts then CTO/CTE/ authorization so granted
shall be revoked & legal action will be initiate against the project proponent. 5. That this CTO
will not provide any immunity from any other Act/Rules/Regulations applicable to the
project/land in question. 6. The inspection of the unit wilt be carried out by the authorized
officer within a period of 3 months of grant of CTO for collection of samples and in case of
failing of the same this CTO stands revoked automatically besides further necessary action will
be applicable 7. The unit will obtain all necessary clearances from the concerned authorities
and will adhere to all the applicable Environmental Laws/Acts/Notification regularly. In case
of any violation found at any stage, this CTO/ authorization will be revoked. 8. Unit will
submit the compliance report of General, specific & other Conditions mentioned in
authorization within 03 months, failing which, the CTO/authorization will be revoked.

 

Regional Officer, Gurgaon North

Haryana State Pollution Control Board.

Kuldeep Singh Digitally signed by Kuldeep Singh 
Date: 2019.08.28 17:29:18 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Gurgaon North Vikas Sadan, 1st Floor, Near DC
Court, Gurgaon Ph.0124-2332775 Email:-

hspcbrogrn@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :GREATVALUE HPL INFRATECH PVT LTD
                SECTOR 104 VILLAGE DHANWAPUR GURGAON

                                                                                    
Subject: Grant of consent to operate to M/s GREATVALUE HPL INFRATECH PVT LTD.
              Please refer to your application no. 13314941 received on dated 2021-06-25 in
regional office Gurgaon North.With reference to your above application for consent to
operate,M/s GREATVALUE HPL INFRATECH PVT LTD is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 329962321GUNOCTO13314941 Dated:25/07/2021

Consent Under  BOTH

Period of consent  01/10/2021 - 30/09/2024

Industry Type  Building and Construction projects having waste water generation more
than 100 KLD in respective of their built-up area

Category  RED

Investment(In Lakh)  32200.0

Total Land Area(Sq.
meter)

 57032.35

Total Builtup Area(Sq.
meter)

 120388.7

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  346.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  reuse/recycle

2.	Trade

Domestic Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. pH  5.5-9.0

5. O&G 10 mg/I

Trade Effluent Parameters

1. NA

Number of stacks  3

Height of stack
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Regional Officer,  Gurgaon North

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

1. Attached to DG set
500 KVA

4.5 Meter (Above roof level)

2. Attached to DG set
750 KVA

5.5 Meter (Above roof level)

3. Attached to DG set
200 KVA

3 Meter (Above roof level)

Emission parameters

1. NA

Product Details

1. NA  Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 2.2 KL/day

Raw Material Details

NA  Metric Tonnes/Day
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8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. Unit will run and maintain it’s STP/APCM regularly and properly, will provide separate
energy meter on their STP/APCM and maintain the Log Book for energy consumption of
STP/APCM and chemicals used daily for the STP. 2. That the unit shall keep all the parameters
within the prescribed limits and shall comply with all the Norms and Rules as prescribed in the
Act 3.That the unit will adopt cleaner technology thereby reducing pollution load. 4. That the
unit will provide inter locking arrangement of DG set with STP/APCM and shall have separate
D.G. set to ensure regular and effective running of pollution control devices. 5. That the unit
will not discharge any untreated effluent inside and outside its premises. 6.Unit will provide
separate flow meter at Inlet/ Outlet of STP for which separate log book will be maintained if
required. 7. That the unit will not add any air polluting process/ machinery and also not to add
any process which increases the water pollution load. 8. That the unit will comply with all the
provisions of Hazardous Waste Rules and submit return under HWM Rules on yearly basis. 9.
That the CTO so granted shall become invalid in case of violation of any of the above / any law
of the land. 10. Unit will apply for consent to operate for further period 90 days before expiry
of this consent otherwise penalty will be imposed as per policy. 11. Unit will submit
compliance report of general & specific conditions mentioned in CTO alongwith fresh analysis
report within 03 months. 12. Unit will install Emission control measures on DG set of capacity
more than 500 KVA having minimum specified PM capturing efficiency of atleast 70%
approved by CPCB recognized labs or shift to gas based generator in compliance of HSPCB
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office order no. 4230-44 dated 25.06.2020. 13. Unit will deposit any balance CTE/CTO fee, if
found at any stage and time.

 

Regional Officer, Gurgaon North

Haryana State Pollution Control Board.

KULDEEP SINGH
Digitally signed by KULDEEP 
SINGH 
Date: 2021.07.25 19:40:08 +05'30'
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-
HARYANA STATE 

PREVENT 
........_,..,._,... POLLUTION 

Report No.:-1011 
Dated-November 21, 2022 

FORM j 
(See Rule 20) 

I, hereby, certify that I Narender Hooda as Board Analyst,. duly appointed under sub section 

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 

1th day of November, 2022 from Sh. Sidharth AEE, a sample of liquid domestic effluent of M/s 

Great Value HPL Infratech Pvt. _Ltd., Sector-104, Village-Dhanwapur, Gurgaon, collected on 

11.11.2022 from the Inlet & Outlet of STP for analysis. The Sample was in a condition fit for analysis 

reported below: -
I further certify that I have analyzed the afore-mentioned sample on 12/11/2022 to 21/11/2022 

and declare the result of analysis to be as follow:-

Sr. Parameter Inlet of Outlet of Prescribed Method of 
No. STP STP Limits Testing 

1. Colour Greyish Almost ---- As per 
Colorless relevant 

2. Odour Foul Odourless ---- parts of 
.. - IS:3025 

3. pH Value 8.1 7.8 5.5-9.0 (Part-I) 1987 
and Standard 

4. Conductivity µS/cm 3540 550 ---- Methods for 

5. Total Suspended Solids mg/I 172 22 100 the 
Examination 

6. B.O.D.(3 Days ·at 27° C) mg/I - - - . - . - 85 - - - 6 30 of water and 
waste water 

7. Chemical Oxygen Demand mg/I 354.9 20.2 250 APHA(23 rd 

edition) 2017 
8. Oil & Grease mg/I 7.8 BDL 10 

The condition of the seals, fasten ing-and-E:Ontainer on receipt was as follow: 
Conta iner had its seals found intact in order; slip on the container had 
representative of the industry and the board representative. 

the signature or the 

Signed this on 21st day of November, 2022 

Laboratory of the 
Haryana State Pollution Control Board 
Sector-16 A, Faridabad 

To 
The Member Secretary 
Haryana State Pollution Control Board 
C-11 , Sector -6, Panchkula (Haryana) 

Th is test report relate only to the particular sample submitted fo r testi ng 
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